
In The Central Administrative Tribunal 
Calcutta Bench 

OAN..815 of 1997 

present : Hsn'ble Mr. D. Purkayastha, Judicial Member 

H.n 'b le Mr • G .S • Mainqi, Adudnistr at lye Member 

Tarak Nath Saha, sSdn .f Late Iswardas Saha, 
Retired B.king Supervis.r, E.Rly., H.aah 
residing at 80  Lala Babu Lane, Chitpur, Cal. 

2Nrishingha I(umar Samanta, sen of Late Satya 
Kinkar Samanta, Retirdd Seeking Supervis.r, 
E. My., H.ah, residing at 6G/1, Raja Pearl 
M.han R.ad, P.O.Uttarpara, Djst: H..ghi.y. 

Applicants 

Versus - 

Is Uni.n of India, thrsugh General Manager, 
Eastern Railway, Pailie Place, Calcutta. 

General Manager, Eastern Railway, Pailie 
P, Calcutta. 

flivisisnal Railway Manager, Eastern Railway 
Hswrah. 

S... Respsndents 

• For the Applicants : Mr. S.N. Mitra, Advicate 
Mr. B.P.cAdyscate 
Mr. P.!(. Gh.sh, Advscate 

For the R.sp.ndents : Mr. P.K. Arsra, Mv.cate. 

He ard on : 14-.06-2000 
	 Date .f Order : 

Oft P ER 

G.S. MAINGI, AM 

In this applicatien,flled under Secti.n 19 .f the Adainis.. 

trative Tribunals Act, 1985, Shri Tarak Nath Saha and Shri Nrlshlngha 

Kumar Samanta have claled the fsll.wlng reliefs : 

a) An order directing the respsndents to fix pay if each 
of the applicants at fls.2050/- in 1-12-.1990 with all 
csnsequential benefits and to pay to each of the appli.. 
cants arrears as due and payable from 1-12..90 •nwards 
t.gether with an interest © 15% per annum therein till 
the date .f actual payment. 

C.ntd 



To direct the resp.ndents to grant pr.f.rma preinetion 
to each of the applicants to the pest of Booking Super-. 
visor in the ssale of pay .f s.200C-3200/- w.e.f. 
3.3.1990 with all consequential benefits including 
payment of arrears as due and payable with interest 
015% thereon from 3.3.1990 till the date the amsunt 
is actually paid. 

Any other relief as H.n'ble Tribunal may deem 
grant. 
C.sts. 

2. 	Beth the applicants have retired as B..king Supervisors 

of Eastern Nailway, Howrah and they retired from service on 

314'.10-.1991 and 31-12-1991 respectively .n attaining the age of 

superannuation. They have mentioned about the service list in their 

respective orders vis—.a—.vis with ether B.sking Supervisors in 

Eastern Naliway. It is their contention that they were getting 

lower pay than the ether Booking Supervisors who 	are junior to 

them which is against the NailWay Rulescj as the pay of Senior 

employee in the same cadre cannst be fixed at a lower stage in a 

scale than that which a junior employee is enjoying. Railway r1es 

previde that the pay of senior employee shall have to be protected 

by stepping up of pay with reference to that of junior. 

3 • 	The case was listed for hearing on 14—.6..2C00 when the 

applicants through their abeve-.entiened U. Advocates and the 

respondents through 	14. Advocate Mr. P.I(. Aror.a contested 

their respective c.ntentions before the Tribunal. While the appi-. 

cation has been flied by Shri Tarak Nath Saha and Shri Nrishingha 

I<uivar Samanta, the reply of the respondents 

A.N. Saha and Shri N.V. Samanta isnst clear. In some annexureS 

enclosed to the reply the name of the applicant N.1 has been sh'n 

as T.W. Saha. It appears that there m3be typographical error 

in the reply relating to Shri T.N. Saha and N.Y. Samanta. 

4. 	.IDi.iring the course of the hearing the L. Mvvatef or the 

stated that , wanted to submit some judgement on the 

issue of fixation of pay etc. Although hearing teGk place on - 

Csntd..... 
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14-6-2000, no case law has been submitted by the 14. Advocates for the 

appliéants. It would be unnecessary to continue to wait for the case 

law to be submitted by the U. Mv.vates for the applicants. 

5. 	We find from the application that both the applicants had 

submitted their representation on 14-1991 and 17..12_199j6 which have 

been placed at Annexures-B & C respectively. But the same were not 

disposed of by the Djvisional Railway Manager who is •ne of the res-

pendents in this application. As no decision appears to have been 

taken by the Divisional Railway Manager on the representations of CT' 
both the applicants, we c ansider it abs slutely fit and pr.per!4t0 

djrect the Divisional Ra ilway Manager, Eastern Railway, H,2h to 

dispose of the representations of the applicants and to pass reaséned 

o 	and speaking order on the representations within, a peri.& of three 

months as it is a matter of.fixatienef pay. The present application 

may also be treated as a part of their representations. They should 

pass the appropriate order within a period of three wnths from the 

date of communication of ths order and pay the interest on the arrea 

amount payable to the applicants at the r ate of 12% per annum 

Accordingly, we dispose of the application awarding no costs. 

( G.S. Maingi ) 
Member ( A) 

( D, Purkayastha ) 
Member (3 ) 

1. 

DKN 


